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The Registrar,

The National Green Tribunal,
Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in

e order dated-01.08.2023 passed by

Sub: Action Taken Report (ATR) i mpliance of th
(ATR) in comp on No. 433 of 2023

Hon'ble National Green Tribunal, New Dellhi in Original Applicati
Harpal Singh Versus State of Uttar Pradesh.

Sir,
.08.2023 passed by the Hon'ble National Green
No. 433 of 2023 Harpal Singh Versus State of
3. The Action Taken Report is annexed

at the same may be placed before the

In compliance of the order dated- 01
Tribunal, New Delhi in Original Application
Uttar Pradesh. The inspection conduct on 21.09.202
herewith and forwarded to you with the request th

Hon'ble Tribunal.
Yours Sincerely

Enclosure- As above \
’G’W\Q\ L)
( Ghanshyam /

Chief Environmental Officer,
Circle-3

Copy to:

1. Shri Pradeep Mishra, Advocate on Record, Hon'ble Supreme Court/ NGT, New Delhi

for necessary action please.
2. Law Officer-1, U.P. Pollution Control Board, Lucknow for information and necessary

action please.
3. Regional Officer, U.P. Pollution Control Board, MuzaffarNagar for information and

necessary action. \

. Lo\ys| L]
Chief Environmental Ofticer,
Circle-3

CD/ C}QY\\E/

................. “,,.,",,...,,..“..--.nu"--.uu-"nuununuu"nnu------un-u-------.....uu“-..u-uuuu--'......""....".,.“."""
sene

A, - 12 @, fayfar @us, RN TR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,
a@T - 226 010 Lucknow - 226 010
L)L 0522-2720828, 2720831 Phone : 0522-2720828, 2720831

49 info@uppch.com E-mail  :info@uppcb.com
Jgwrge : www.uppcb.com Website : www.uppcb.com
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ACTION TAKEN/COMPLIANCE REPORT OF JOINT COMMITTEE CONSTITUTED BY
HON’'BLE NATIONAL GREEN TRIBUNAL’S ORDER DATED 01.08.2023 IN O.A. NO.
433/2023 HARPAL SINGH VERSUS STATE OF UTTAR PRADESH

1.0

BACKGROUND:

In reference to the grievance aroused by Mr. Harpal Singh s/o Late Diwan Singh
resident of Bamanheri, Tehsil Sadar, Muzaffarnagar, Hon’ble Tribunal registered the
letter petition as Original Application and issued directions on 01.08.2023. The
applicant has complained that the sewage from a local drain passing through the
land of railways near Roorkee Road Railway Bridge near village Bamanheri,
Muzaffarnagar is overflowing and has stagnated in the agriculture land of the
applicant due to which the applicant is unable to cultivate the same and the applicant

and his family members are deprived of livelihood.

In the above matter of O.A. NO. 433/2023 HARPAL SINGH VERSUS STATE OF
UTTAR PRADESH, Hon’ble Tribunal vide order dated 01.08.2023 issued directions,
effective part is highlighted below :-

............................................. 2. The applicant has complained that the
effluent from the drain passing through the land of railways near Roorkee Road
Railway Bridge near village Bamanheri, Muzaffarnagar is overflowing to and has
stagnated in the agriculture land of the applicant due to which the applicant is unable
to cultivate the same and the applicant and his family members are deprived of
livelihood. The applicant made complaint to the concerned authorities but no action

has been taken on the same.

3. Prima facie, the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the enactments
specified in Schedule | to the National Green Tribunal Act, 2010.

4. In view of the above, we consider it appropriate to seek response from (1)
State of Uttar Pradesh through Chief Secretary, Government of Uttar Pradesh, (2)
Uttar Pradesh State Pollution Control Board (UPPCB), (3) District Magistrate (DM),
Muzaffarnagar, (4) Divisional Railway Manager (DRM), Northern Railways and (5)
Executive Engineer(EE), PWD, Muzaffarnagar who are impleaded as respondent

Nos. 1 to 5.

................... Further, we also consider it appropriate that a Joint Committee
be constituted to verify the factual position and take appropriate remedial action.

Accordingly, we constitute a Joint Committee comprising of UPPCB, DRM, Northern
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Railway, EE, PWD and DM, Muzaffarnagar and direct the same to meet within one
week, undertake visits to the site, look into the grievances of the applicant, associate
the applicant, verify the factual position and take appropriate remedial action by
following due course of law. The Committee may ascertain sources and destination
of drainage carrying waste water and extent of damage caused to the owners of the
adjoining agricultural land particularly the applicant. The UPPCB will be the nodal

”

agency for coordination and compliance........

In compliance to the above directions, Head Office, UPPCB issued letter dated
9.8.2023 to District Magistrate requesting to nominate member on behalf of District
Administration along with request to Divisional Railway Manager, Railways and EE
PWD to nominate members of their behalf for carrying out inspection for finding out
the factual positions on ground (Annexure 1). However, no information was received
regarding nomination of member of Divisional Railway Manager. In view of which,
Regional Officer, UPPCB, Muzaffarnagar send a letter dated 13.9.2023 again
requesting to nominate member of DRM and proposed date of inspection for
21.09.2023 (Annexure 2). PWD vide letter dated 15.09.2023 nominated it's member

(Annexure 3). However, DRM has not nominated any member till now.

Committee comprising of members of District Administration, PWD and UPPCB
inspected the site on 21.09.2023 as proposed. The facts and finding of inspection is

as below :-

a) The applicant has complained that the effluent from the drain passing through
the land of railways near Roorkee Road Railway Bridge near village
Bamanheri, Muzaffarnagar is overflowing to and has stagnated in the
agriculture land of the applicant due to which the applicant is unable to
cultivate the same. During inspection, the agricultural land was found filled
with drain sewage.

b) During inspection, complete survey was carried out focusing on passage of the
drain, type of discharge in the drain and situation of the agricultural land in
question.

c) The drain passes through the residential area of Sunder Nagar Colony in
Muzaffarnagar area, after which the drain passes from the side of F.C.I.
warehouse. Drain passes through the F.C.l. warehouse and then passing
through the railway line parallelly. The drain crosses the highway
(Muzaffarnagar Roorkee marg) and then passing just near to the agricultural

land in question.

d) During inspection, it was observed that the complainant had dug up his land

Page 2 of 5
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removing lot of soil from the same agricultural land due to which the level of
this agricultural land has been found way lower than the local drain and also
to the other agricultural land. Due to the lower gradient, the sewage from the
drain has overflowed into the land in question.

e) Below is a pictorial presentation of the area surveyed by the joint committee

SUNDER
——| NAGAR

Muzaffarnagar Roorkee Marg

I F.C.L.
E— Warehouse

Railwav lin‘jf_//

Drain

Agricultural Land
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f) Revenue department vide Letter dated 3.10.2023 (Annexure 4) has also

confirmed that due to removal of soil/sand, the applicant’s land has a higher
depth than the drain resulting in overflow of the sewage through drain.

g) UPPCB collected sample of the drain effluent and analyzed it. As per analysis

report, BOD=36.0 mg/l and COD=192 mg/lI has been recorded which clearly
shows that the drain carries only domestic effluent. Further, the drain is
kaccha and has a very low flow in it. At present, this drain is not connected to

any STP for treatment of sewage.

Recommendations

1.

As an immediate solution, It is suggested that the applicant may rise a wall
on the side of the land where the drain sewage flows, or make the land
gradient leveled up by sand/ soil uptill the drain level to stop the overflow.
The drain which is kaccha may be made pakka drain by the concerned
department. The drain in question comes under jurisdiction of Zila
Panchayat Raj Adhikari. Hence, Zila Panchayat Raj Adhikari
Muzaffarnagar may submit a plan along with timeline to make a pakka
drain. Letter dated 09.10.2023 has been issued to DPRO (Annexure 5) by
Regional Officer, UPPCB to consider to carry out work to make a pakka
drain.

The above report is put up for perusal and necessary action please.

INSPECTION TEAM

S.No.

Name of Officials & Details

‘Signature

1

Vikas Kashyap
City Magistrate, Muzaffarnagar

.

AEE, PWD, Muzaffarnagar

2 |Ankit Singh M ¢
Regional Officer, UPPCB, Muzaffarnaga_r :

2 |lmraan Ali —
Asstt. Environment Engineer, UPPCB, Muzaffarnagar

3 |Harvansh Singh W

Y,
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v .. 4. In view of the above, we consider it appropriate to seek response from (1) State
of Uttar Pradesh through Chief Secretary, Government of Uttar Pradesh, (2) Uttar Pradesh
State Pollution Control Board (UPPCB), (3) District Magistrate (DM), Muzaffarnagar, (4)
Divisional Railway Manager (DRM), Northern Railways and (5) Executive Engincer(EE),
PWD, Muzaffarnagar who are impleaded as respondent Nos. 1 to 5. The Registry is directed
to prepare and attach memo of parties with the paper book accordingly. Notices be issued to
Respondent Nos. | to 5 requiring them to file their response to the averments made in the
application by email at judicial-ngt@gov.in preferably in the form of searchable PDI/OCR
Supported PDF and not in the form of Image PDF.

5. Further, we also consider it appropriate that a Joint Committee be constituted to
verify the factual position and take appropriate remedial action. Accordingly, we constitute a
Joint Committee comprising of UPPCB, DRM, Northern Railway, FlE, PWD and DM,
Muzaffarnagar and direct the same to meet within one week, undertake visits to the site, look
into the grievances of the applicant, associate the applicant, verify the factual position and
take appropriate remedial action by following due course of law. The Commitiee may
ascertain sources and destination of drainage carrying waste water and extent of damage
caused to the owners of the adjoining agricultural land particularly the applicant. The UPPCB
will be the nodal agency for coordination and compliance.

" 6. Factual and Action taken Report may be filed within one month by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDIT and not
in the form of Image PDF.

7. List for further consideration on 17.10.2023.

8. A copy of this order, along with a copy of the application and documents attached
with the same, be forwarded to the UPPCB, DRM, Northern Railway, EE, PWD and DM,
Muzaffarnagar by e-mail for requisite compliance.”
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4. Tn view of the above, we consider it appropriate to seek response from (1) State of
Uttar Pradesh through Chief Secretary, Government of Uttar Pradesh, (2) Uttar Pradesh
State Pollution Control Board (UPPCB), (3) District Magistrate (DM), Muzaffarnagar, (4)
Divisional Railway Manager (DRM), Northern Railways and (5) Executive Engineer(EE),
PWD, Muzaffarnagar who are impleaded as respondent Nos. 1 to 5. The Registry is directed

to prepare and attach memo of parties with the paper book accordingly. Notices be issued to

agplii:ation by email at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF. :
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Email : romuzaffarnagar@uppcb.in 25 GRHIY @ 0131-2436493
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UPPCB
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,{%ﬁ U.P. POLLUTION CONTROL BOARD, MUZAFFARNAGAR

=

Ref. No.
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HEIRY,

PO SUET fANS BT HeH YR BIA DI P B A0 UHoW0E0 H WA O.A.
No. 433/2023 Harpal Singh Vs State of Uttar Pradesh ¥ WIRa 3mewr fR\ie 28.04.2023 & GETA 3«
faq & —

# ressesssnnnnees 2. The applicant has complained that the effluent from the drain passing through the land of railways
near Roorkee Road Railway Bridge near village Bamanheri, Muzaffarnagar is overflowing to and has stagnated in the
agriculture land of the applicant due to which the applicant is unable to cultivate the same and the applicant and his family
members are deprived of livelihood. The applicant made complaint to the concerned authorities but no action has been taken on
the same.

3. Prima facie, the averments made in the application raise substantial questions relating to environment
arising out of the implementation of the enactments specified in Schedule I to the National Green Tribunal Act, 2010. 2 4. In view
of the above, we consider it appropriate to seek response from (1) State of Uttar Pradesh through Chief Secretary, Government
of Uttar Pradesh, (2) Uttar Pradesh State Pollution Control Board (UPPCB), (3) District Magistrate (DM), Muzaffarnagar, (4)
Divisional Reilway Manager (DRM), Northern Railways and (5) Executive Engineer(EE), PWD, Muzaffarnagar who are impleaded
as respondent Nos. 1 to 5.

rerereemesenennees FUTEhET, we also consider it appropriate that a Joint Committee be constituted to verify the factual
position and take appropriate remedial action. Accordingly, we constitute a Joint Committee comprising of UPPCB, DRM,
Northern Railway, EE, PWD and DM, Muzaffarnagar and direct the same to meet within one week, undertake visits to the site,
look into the grievances of the applicant, associate the applicant, verify the factual position and take appropriate remedial
action by following due course of law. The Committee may ascertain sources and destination of drainage carrying waste water
and extent of damage caused to the owners of the adjoining agricultural land particularly the applicant. The UPPCB will be the
nodal agency for coordination and compliance........"
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